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ORDER
C.A. NO. 314/ 2013 IN T.C.P. NO. 108/397, 309/NCLT/ MB/2013
1. Ld. Advocate Mr. Akshay Udechi from the side of peutioner is present. From

the side of the Respondent Ld. Practising Company Secretary Dr. S.K. Jain is
present.

With the consent of both the parties, the matter is adjourned for hearing on 8t
February, 2017.
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Dated 21.12.2016 shri M.K. Shrawat
Member (Judicial)
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